
CENTRAL ADMINISTRATIVE TRIBUNAL,PRINCIPAL BENCH
NEW DELHI

O.A. No.817 of 1998 decided on 14.&.1999

Name of Appl : Mrs. R. Samuaj.

By Advocate : Shri Rajeev Sharma.

V e r 5 u 5

Name of respondent/s Union of India & others

By Advocate ; Shri P.S.Mahendru &. Shri R.L.Bhawan

Corum:

Hon'ble Mr. N." Sahu, Member (Admnv)

1. To be referred to the reporter - i'es

Whether to be'circulated to the No
other Benches of the I'l iLiunax.

(N. Sahu)
Member (Admnv)
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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

Original Application No.817 of 1999

'clhi, this the day of May, 1993

Hon'ble Mr. N. Sahu, Member(Adinrxv)
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ORDER .

By Mr. N.Sahu. Member(Admnv}
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direc'tirig the respondents to consider the applicant

for anj" gronnd floor accommodation in the nearbj"

locality and till the next date of hearing the

allotment of eicisting ground floor accommodaL.ioii

nOtl41/Aj Basa.nt Lane, Pah-arg-anj was directed

kept in abeyance t

fipplicaiit 15 a Matrouii urciuc-II i:
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Housing Committee for a ground floor luartex' On

her reM.ue 51 at
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This rev^uest w'as refused on the ground that the

al lottee of thfit xiUartex- was one Ms. C.K. Ghai who

applied for the same much earlier in 1385. On the

/

other ground that no applicant can tipply for a

particular quarter, her claim w'as rejected.

ned counsel for the applleant
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5, I htive carefiilly coiisidei-ed the submioaiuna

made by the rival counsel. This Tribunal cannuL

as an appellate court over the decision of the

Housing Committee consisting of six members. It is

true the applicant vvanted a specific quarter in the

ground floor. That was refused^ find in my view

rightly refused. At the same time the respondents

should not be hyper-technical in ignorxng one

applicant's claim. A massive medical evidence

enclosed to the OA has not been controverted. It

shows that she has persistent medical problems auu un

that count she w"ants a ground ilooi' accommodaoion.

^  This is a genuine and reasonable request and the

rules permit consideraoion ox .':?ucii a i o.

0, Shri Bhawan, learned counsel for the

respondents stated that the applicant will lose the

priority date of 1983. This is impermissible. The

applicant mentioned a particuxai' quax oer uex-auof; tnao

quarter according tc her perception fell vacant. The

Committee should have immediately asked her whether

she had any objection for consideration of any other-

ground floor accommodation. This is a uasn; Oi

request for a change on a genuine medical ground.

7, Under the circumstances, I direct that tue

applicant shall make a fresh r^rqutSL axong witxi eixx

the medical evidence to the Housing Allotment

Committee within a period of three weeks from the

date of receipt of a j coi'^v oi biii.t> oi-uei aiiu

request shall be considered a.s though it was made iii
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1983 and on that reckoning she shalj. uc L.L'ix£>id^:i cu

the Housing Committee abouo xici cx j.,sxuxx j.

ground floor accommodatix-n in ttoocruttnoc

prescribed rules on the subject within a periou nx
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O.A. The OA is disposed of as above. No costa.

(N. Sahu)
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